TO BE PUBLISHED IN THE GAZETTE OF [NDIA EXTRAORDINARY

PART 11, SECTION 3, SUB-SECTION (i) DATED 26TH

, 1990

S A L

Government of India
Ministry of Finance
Department of Rgvenue
Central Board of Dirdct Taxes

gt )

New Delhi, the ST muwoiq . 1990

NOTIFICATION
INCOME-TAX

5.0.

Act, 1961 (43 of 1961) the Central Board .
following rules further to mrﬂeg the Income-tax Rules, 1962, namely:-

1. (1)
Rules, 1990,

In the Income-tax Rules,

o]

1962,--

These rules may be called the

(a) in rule 17C, in clause (i), the
and shall be deemed to bhave

29th day of March, 1990;

(i)

"or in a savings account” shal
1st day of April, 1991;
(iii)} in rule 101, after the words
"or in a savings accouni” shal
1st day of Aprii, 1990.
No. 3"{"{{—

F.No0.142/31/88-TPL

in rule B85, after the words "of in

Secr

In exercise of the powers conferrgd by section 295 of the Income-tax

f Direct Taxes hereby makes the

[ncome-tax ( Sixlunth Amendment),

existing proviso shall be omitted
heen omitted with effect from the

a current account", the words
be inserted with effect from the

r in a current account”", the words
be inserted with effect from the
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ptary, Central Board of Direct Taxes
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